
CENTRAL ADMINISTRATIVE TRIBUNAL. PRINCIPAL BENCH

OA No . 1 "166/1996

New Delhi, this 7th day of March, 2000

Mon'ble Shri Justice V.Rajagopaia Reddy, VC(,Jj
Non'ble Smt , Shanta Shastry. Mernber(A)

1 Laxrnan Rarn

2., Bhuran Sadda
3. Sarvan Lai

4,. Mohan Lai

5- Swami Prasad
6„ Vikrarn

7. Pritam

8„ Acche LbI

9„ Dwarka Prasad
I.O.Blran

11 „Dudhnarrt!-i
:i.2.Vinod

IS. Ayyasarny

14.K.al iyan
,:Q 15-Lakhan Lai

A( 11 r / o R a i '1. w a y S t. a t :i o n .
presently at Jind -- Applicants

(By Shri D..N..Sobhardan. Advocate not presentj

versus

. Union of India. thougI's

1„ General Manager
Northern Railway

Baroda Mouse. New Delhi

2. Divisional Railway Manager

O  New Delhi

O « D-P-0-. DRM Building
New Delhi ' - Respondents

(By Smt. B.Sunita Rao, Advocate • not present)

ORDER(oral)

Mon'ble Smt.. Shanta Shatry

None present in person or through counsel,. since

t he 1 tia11e r pe r"ta i n s to 1996. we^ p r*oceed to o i i--uis■«:; u i

the application on merits..

2. T he app 1 icants wisre in i tia 11 y rsci~u i teo in r~-1.:;no .i. 1 1

the Delhi Division of Northern Railway.. They were

granted temporary status in Northern Railway from

fl.
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hp. rpaulariseci from '1985 and they"1 1 81 - They '."jene to be r-<3-

„,„Pe n,edic«Uy examined for perma^nent absorption on
.  xne applicants were sent to Ambala in 1987 and

Lr i-r> Ptp-lhi in 1992 and thereafter wet ewere brought back Lo Delhi

again posted under AEN, Jind..

3. Applicants have sought reciularisation of their
services in the Northern Railway and have prayed for
direction to the respondents to regularise their
services from the date their Juniors were regularised.

The main contention of the applicants is that they
have not been regularised while many of their Juniors
„ere regularised whereas being senior-ny,st. they should
hav/e been regularised first-

5  It is seen from- the counter reply filed by tte
respondents that the applicants have been regularised

-d 4- -1 -/ le 92 Tt is clearly stated thereinvide orders dated /..12.92- ii-

that "the casual labourers of PQRS Unit/Engg-
department. Ambala who have been screened for the post
shown against each for regular absorption in Engg-
deptt- of Delhi Division and rendered surplus from PQRS
unit are directed to AEN/JHI sub-division for duty"-
Respondents have submitted that the applicants' sole
intention in filing this application is to get TA/OA as
per Railway rules claiming that their headquarters are
in Delhi. The applicants are posted in Jind and they

1  - ptivy t/^/DA Applicants were givencannot claim any TA/ua-
I- ."ii-j-i-1 nn<=. thev would have

option- Had they given the it op Lion- rr...
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been posted in the Electrical Department. Responoencs

I'i a V e a 1 s o a v e r- r- e d t h a t ri o j u n i o r s t o t t'l ts a p p J. i c a n t s h a v trj

b e s n r e g u 1 a r i s e d w h e n the s e r v i c e. s o 1 ■ 11 1 a p i. i c a n l

I 1 cjx V c? u ̂ :B n €-i 9 u 1 s y i s 0 c!.

o

o

Q  In Vlt:;W of' t'. hOSO piO^SOlilQ^^y ' i'' tlfU:; Gi-i I ■->

infructuous- Therefore the OA is dismissed. We do not

h o w 8 v 0 r o o e s I'l y c o s l, ̂

(. l.i rn t. o hi a n t. a E' h a s t r y)
M Si rn b "S r i., A)

y L. V
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